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Order with SigDature 

- 
i.  It is suomitted oy 	 Moflaflt 1earn€i 

counsel for the petitioner that in this case, the applicant 

who is an IPS Officer of orisa dadre had prayed for 

getting the oenefit of the Judgment in TA NO. 73/986 and 

for his appointment to the Senior 'lime scale of pay frc*ri 

4th july,1972 to 30th january,1973 and to declare him senior 

over Respcdents 3 to 5.It is submitted by learned counsel 

for the petitioner that in the meantime applicant has been 

promoted to the rank of IG and therefore,he does not 

want to press this OA.It is,therefore, prayed that he may 

be permitted to withdraw the OA with leave to file a fresh 

appliction in case his case is not considered for further 

pranotiai to the rank of Addl.DG.We ha.ie heard Mr,i.2. 

Mohanty,learfled Government Advate and 	.FJIda RU.1.J1rr, 

learned Addl.sanding counsel for the UniDu 3. Inia.In v 

of the suornission made by learned counsel for the petitioner,  

the o riginal z 	 i 	 Ed 	cir. 	in - fc 

with leave to Ie e:i. ner 	 Lre5r 	LiJc:Dn 

if he is SO advised. NO costs. 
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